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CENTF\L AI:iiJISTTwE TRIBUNAL 
GHAT]: 6i1AuATI.,5 

GIGICNAL I 	r ..iJOi 	NO: 

MIC.PETIiIONjT 	iPLICATIONG Of*LP ETIT ION :ND $ 

CL APPLICANT(S) 
versus 

RESPONDENT(S) 

3008j95 	Wx A.H.Saikia for the appil- 

cant: 
fond viin bir G.Sarma,Addl.c.G,S.c for 
C. F . ':f Rs. 	50;- the respondents on notice 

POflDN After the matter was heard 

bated for some time for admission Mr Saikia 

Y 	prays for withdrawal of the O.A. 

without 	 to the 

?,41  

prejudice 	pending 

440%xv representation dated 1.8.95 submitted 

to the Principal Director, 9GS, New 
t1hj 	(Annexure_G),' t  The O.A. is 

). 	accordingly allowed to be withdrawn 
without prejudice to the represen- 

---- _ i& 	 tation of the applicant aforesaid 
• 	 rr 	 and it is left open to the applicant 

G(. 

to p.rsue tne said representation. 

No opinion is ezpressed by the 
Tribunal on merits while passing 
this order. -  No order as to costs. 

I 	O.A.. is çlisposed of on with- 
draWal. 

Vice—Chairman 

pg 	 - 
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L4pplicatior,Under. Scci 18 of 

the CCnta1 Administritvo Tribunal 

act, 1985. 

pr use in the Tr i bunal'sOfficp 

Date of fi]ing  

or 

Data of Roipt  

RosatLon No  

f 
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I1 THE CENTILAL AJIU WTSArJEVE UUBUI 4, GUWAHA 

BZI 	AT GUIATt 

BETWEEN  

rnti- Knaia 1as 
...... 	pp]icat 

-Versus 

• 	 Uion of India a-id Otho r.s 

Ba spend on ts 

• 	 i 	
Partñcuiars of the 	y1icmt 

$mtL 	Karnala Das 
Daightor of late Jogcaidra Nath Das 

Arc a Or garii s or, $pe ôi a' Sckcuri  ty Euro iu 

• 	 Tinsulcia, 	ssam 

• 	
• 	 2, 

,i)ThoPrincipalDircqtor, 	• 

- 	 rcctoratO Ggoral of Security, 

/ • 	 - SSB, B3ock V (East), RK.Purarn, 

NcDo1hj - 110 c6 

ii) The Jiroctor, 

f3SB Directorato .  

R.I, Purii, Nc.j Delhi -110 C6 

• 	 iii) The Divisional Or'1isOr, 

SSE, 	North Assun Division, 

- 	 •TozPur, ASS 
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• 	 •., 

Lv) The Deputy Inspector GonQral 

S$B, North jssam Division, 

To zpur As s Efl1 

v) Sri- OP Chatir.vOdi, . 

Divisional Orgaiisbr (I/C), 

$B, North J4s•s Division, 

TozPur, JSSaTfl. 

vi) The TJI'uion of India 

• 	Represented by the ?rinciPal JY.Lrocthr, 

Director ate G oneral of Socuri ty 
• . 
	 SSB B]OC:k V (East), 	- 

R,K, Purani, NovDell1i -  11 oc6 

jj) The Dopu1 Inspector 	Gcnerai (E) 

Office of the Diroctàr,. SSB, 

- 	East Baock V, R.K. puram l  

New Delhi- • - ii o(6 

3. 	ticularsofordcragçUsihLch appJicatLon is made 
/ 	

The appiicatton is. directed agdnst the 

folJ.ongordOr, 

• 	. 	th) Order dated 22,6.95 

(ii) issued by Deputy inspector General (EA), SSB 

(iii)Subjoct in briefs 

Director Gioral(ocurity) is pleased, to order 

• 	. 	 thofrisCr/p3sngof 21 p-'ersons including 

the app3ict from Tinsuld.a It Hanipur. 

• 	 -'• 
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IML 

Jurisdiction of the Tribunal _4  
The applicpt declare that the subject matter of 

impued tra'sfers p1 the appict from T31 nsu1a 

to  iijpfl agLnst which he wts redrossal in 

within the jurisdiction of thisHon'blc Tribunal. 

5. 	Liitatio; 

The applicant further declares that the application 

is w ithin the limitatLon pr escribos in Section 21 

of the Adntinis tr ative Tribunal Act, 1985. 

6 0 	F aets of t1cisc; 

(1) That  the applicant is a citizen of India having 

her permanait 'reidonce at SuaTh2cbi under Sualkuchi. 

P.S,, Kaxup, Assam, The a pplicant' is a member of 

chOdu1odCaste community and isontLtkd to all 

the pro tections guaran toed under the Constitution of 

I ñdj a an do thor ro lovan t laws fram.od for the 18choduYed 

Caste Community, The applict after completion of 

BacheIors doec in Arts 19 9  joined the Spocial 

Security Bureau in Augus t, 171+ as Circle Organiser 

and was istod at Bihpu ia in North Lalthimpur, I4ssam 

Thereafter theapp 21 cant was transferred to W, A, T, .5, 

Debondranagar as CircJ.o Officer in February, 1977 
and then she was again transferred as Circle Officer 

to W.AIT.S. RaLdanga in West Bonl Division in 

Mrrch,. 1981. 	 S  

(ii) That the appJiLct was pronttod to the post of 

Sub-Area organi sor zaid 1,, as transferred and P0 stod 
at lvisional Head Quarter, North Assa i)±vision, 

Tozpur in AprjJ 7  81 Thereafter she w as transferred 

o Dovondranagar in harch, 81+ and tho the appiiczait 

was agn transforred/stod in Pauri i.n U,P )ivisjon 

(which is a bill Station ) in November, 1987- 

, . . . 41+ 
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(iji) That the applicant vas,platocd p1rnD ted to the 

'ost of Joint Area Organisor and'iosted on transfox' 

at Tozpür in March, 1991 and thereafter she waS 

piomo ted to the o st of Area Organi sor and was 

transferred and po stUd at Tinsulcia, P sam in 

ptgust, 93 vhorc th applicant has been discharng 

her dutiCS ti.11 the date, 

That SInCO the date of her 'joining SSB the 

applicant has'bei dischargLng her dutLes, funetLons 

and responsibilities dth utiost sincerity apd 

honesty to the satsfactioii of all concerned and 

as such she has earned an unbloiishOd service career. 

Th at the app ]ica t in h cr twen ty year s of 

sincere service period, has been complying all the 

transfers in various places that too outside Assam 

in various Headiartcrs. That ipart,sho has already 

served in the renote hifl staiaon viz. Pauri in U.P 

as Commandant (5ub-Arca organizer) for rrorc thai 

three yCars from 1987  to  1991.  It may be stated 

that she served several tenures outside her Division 

in the process of trenser. 

(vL) That whilo the applicant has boci serving 

as Area Organisor at TinsuI 5 ,North Assam Division, 

on her transfer from Tezpur and has complotod only 

• 	1 year tO months, to her surprise, suddenly on 

• 	22,6.95, the Deputy Inspector General (E4 4) issued an 
order vido No.. +/$SB/4-2/95( 3)130. whereby the app 3i 

/ cant a3ong tbothorswas transferred sni çosted 

at Nanipur from her pro suit place of posting at 

Tin sukia, 

4, copyof the order dated 22.6,95 
is annexed hereto as ,inCxurc-. 

/ 
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That the Govt, formulated the Transfer Policy 

Guideline vido i4ontrandujn dated 28.7.88 ad the 

app ii cant is governed by the sam. It is the 

doclirod policy of the Government that transferable 

officer shouãd normaliy be trsorrod only after 

oomplotion of 3 to + years being normal tenure 

of service at one place md. before qD rnp1oon of 3 

years one can only be transferrod on ogency of 

OrijicO or if disciPlinary proceeding is initiated 

on being conimplatcd. But in the instant case, 

* 

	

	the applicant has been transferred only after 1 year 

,t 10 nonths simply in the naiio of Public inirost 

just to hass her. The applicant cra,cs 1aves 

of this Hon'blc Tribunal to refer to and rely upon 

the guidelines dated 28.7.88 at the tLme of hearing 

of the casc, 

That the applicant, iiicdiatolyon 2.6,95 

subnitcd a repro seji tatLon bofo re the Respondit 

No. (ii) for cancoiatLon of her transor to Manipur 

• 	 showing various diffjcultjos to be fEced. by the 
• 	

PP3icant being a lad I officer aiid' to arrange h e r 

posting either in 1nrup area of North Issam Division, 

or at ithonsa area of A.P. Division on completion of 

her 3 years tenure in act March 1 996,  But her 
repro sO tation iyas turned cbi vido sial No. 8 1+13 
datcd 27.7,95, 

That the app3jant has reason to beioVO 

that her premature transfer has been initiated at 

the instance of RespondtNo, (v),bccaso there is 

hitch bot.yecn the applict  and the Respondct No.(v) 
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as regards to occupation of. certain room of Area 

0 rgani s or1  a 0 fficc Building and p aynn t o I rant Ia r. 

such OCCUat1OnØ 

The Divisibnal Organiser, 110 7  Tczpur aflo'od 

the app]icant to occupy 3 (three) rooms (measuring 

53,28 Sq. mtrs) of Area OrgajsOr$ 1  Office 	].ding 

for her ro si. don ti al Purpose vi do hi S Nonb No, 70/CO S / 

go/U2 802+ dated 8.1.92.  That the app]icant had 

boon occupying those thrCOroomS since 1.5.91  as per 

verbal agrComt, 

The Respondent No (v made so M false ailoga-

gation against the appJ.icant behind her back rogai.ng 

USC of the Office building and forced the app]icant 

to pay a sum of Rs 19 1690/- at higher rate instead of 

Rs, 52+0/- only uhich was done 14tbout jurisdictiàn 

and qu i to i lie ga Uy, Nom the app ]i.. c ai t has ta icon 

the matter to iier authority. 	ce the Respondent 

No, (v) has been harbourin g grudgo agtnst the 6pp]i 

crnt d't to roxitvo her frorutho present Di.ision 

ith the solo intoivon to harass the appJicant vbo 

is a lady d as such the order of present transfer 

of the a ppJicant was brought ut maliciously and with 

inilafido intOnion. 

I t may also be per tizon t to tv mcn tion heroin 

that the appJicant while serving at Tinsukta, by 

her letter dt, 23.2,95 ianted to liow from the 

Rospondt No.(v) as rers the rules rnd orders 

under which the was charged higher rate of house 

ront/iicenco fee, 

4* I• 04 

4 



• 	 -• 

-.7- 

In roply,to the app]ict's letter dt. 232,95 

the Respondent No.(v) by hiLs Monordum No. 53 -i-7 

dt. 29.5.95  instead of replying the querrios raised 

by the app Jic i t, info rniod in tar a]i a that regarding 

rooDvory of 1ouse rent, the sane has boa-i affected 

on the b asS of asse ssniont dmo by the C ,P W. D. 

autIo ri tic s( the alle god a S SO non t as done by 

• 	Respondent No ,(v) after app:Iicant 'was trsfcrrod to 

Tin sü1a on vaea'ng the roonis), vith oxpoctaii..on 

that no further eorrospondcncculd be forthconiing 
• . 	 from the applicantt s Onds, 

In view of the snc the app3icant has strong 

ro$ofl to bo]icvo that her transfer anion gst o thor 

vido impuiod order dated 22.6.95 Mas passed on the 

re x mmond ation of the Re spo nden t No • (v) who i an ts 
• 	 to get rid of her from his ilivision and to hara s s her 

for ma1flg some •1o.tmmato. claims as regard to excess 

roo-ery of heuso ront • The a ppicant craves 

leave of this 1-Jonlblo Tribunal to refer to and rely 

upon the relevant oorrospondce/papors regarding 

house ron t at t he time of heain g of the c ase, 

Copies of the Amorandum dated 

- 	8.1,2 1  letter dated 23.2,95 

and Monorandum dated 29,5,95 are 

nnoxod hereto as 4zmcxure...B, BI 

and B2 rcspoci.voly, 

• 	x That the app3.icant agn on 1.8,95 suiiitted 

a repro son taton b6foro the Rcspondnt No.( 1) 

praying to consider her case and to cancel  the 
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irnptiiod transfer. But t311 date no actLon h a s 

bom ta1on in this regard, 

4A copy of tho reprosCntaUon dated 

0 	
Mz 1.8.95 is ainexed hereto as 

.Jnnexu.rC - C. 

• 	
(xi) That it is pertinent to rnentl.on heroin that 

the applicait has corne to 1ioj that the a irityhas 

already considered the representations filed by t vO  

other officers viz. Ishwar arrna and S.S. ThaIr 

who vicro also transferred by the sanie order dated 

22.6.95 and osted~,  thorn as per their.  prayer. But 

mi La rtun ate ly the . c as c of t he app 3i c t 	i s a 

l. y and completed noro than tonty years service 

and unblontshed service career has not bei consI-

dored, 

- 	

. 	 7, Rolicfs 6ough: 

In view of the fact and circtstanccs stated heroin 

abo 	the appicant prays for the fo]Jdng reliefs: 

- 	

1) That the lrnpued transfer of the appJicant 

• fxorn Tisu1a to "nipur vide irnpued order/noti-

Lie atLon dated 22,6.95 be so t aside ad quashod 

- 	 ii) That during the pcndoncyof.tbis present appli- 

0 	cation the appli can is trEvsfor Lion Tinsu1La to 

anipur vidoinipuicd notification datod.22,6-95 be 

1indly st.ayod, 

iii) Th at the aforosECid reliefs are prayod f o r on the 

fo i]o '.yin g amongst a 	 1180  

.grounds 
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loThat the appJicait is a ladr officer and has 

already served at different Division under the 

Organisation including outside the 1me state 8nd 

rerrte bill areas a-id the £tosporilents shu1d 

have conSidOrod the s cid aspect of the applicant 

in vioii of the rOprosOntaon suthiittod by the 

app:1ica't as such the impuod transfer of the 

app]icit vido order dated22.6.95 is not piopor 

under the law and liable to be sot sde. 

- For that the app]i.cait ha alrey subjected to 

frequent transfer in her earlier postings in 

different p.ec a-id in the present posting at 

Tinsuld. a  she has co np late d on ly 1 ye w 10 mon ths 

and yet to complete the normal tenure of 3 to + 

years as per Govt. 1 s oin transforpo]icy and 

as such the impuod transfer order of the 

• app Ji. cm t from Tin suld. a to Manipur which is a 
Tn 

disturbed md dIfficult groa, is in vie lation 

of the Govt. transfer policy a-id is bad in law 

and liable to be st asido 	- 

( c) 	Fpr th at thougri the i mpu ad tr ansfor of the 

aPp]i-ct amngst others are sbom asin public 

interest, the transfer of the applictht fx - m 

.nsu1d.a to mipur does not si'ow prima facic 

any public interest in\iolved and as such the 

* . . .. . 010 
/ 



I 
the impuiod order of transfer of the applicant 

is against the principle of Public intorost ard 

liable to be set aside s  

(d) 	For that the applicant has the reason to believe 

that her impuod transfer has boa initiated 

at thobohOst of the rospondtNo,(v) and as 

such impuod trsfor of the applicuit is 

malafido, calculated and idth banbtLvo onLy 

to harass her and as such the same is liable fr 
be uashod, 

(o) 	For That the ixnpuod 1ranfor of the app]icEalt 

is not "in public interest", but prima facic it 

sooms t3 be palty as such the same is Ue gal 

and ]iiblo to be sot. asjdo 

(f) 

 

For that to there is no Govt accordation at 

Tin sukL a, the pro sent j --t of pDs ing of the 

applict, for the officers and staff of SSB, 

the app]i. cant has to hire of bui]1n g for her 

rpsidential purpso for one year 4 o 0f. t.ril, 

1995 to I.Iarch$ 1996  paying a sum of Rs. 10 1 000/- 

in advance and executed a dood of Agro emon t in this 
regard ad if at this stago she has toJavc she 

must forgD the adVanCe money so pd as 

per deed of agrocit causing great financial loss 

and hardships to the applicant who never cxpoctod 

such tr an s for wi thin a such s10 r t p0 rio d of 1 year 

10 months agajnst the normal tenure of 3 to - years 

00• 



?urther the nàphew of the app1icat, Master 

$ aur av, is pro so cuth g his studios at Tin suid. a 

st.1g with the applicit as he is Tholly dopondat 

on the app]icant md his acaden.c session jjj.0 be 

coiipiotod only in iach t96. That apart the appli-

canti ,  has her ailing bed ridden o]d widow 

rnthor who required constt care and being the 

cadost daughtei, the applicant has to look after 

her in all rospoctby visiting homo at the tint of 

no od The impu i od tr an sf0 r I s goi. ii g to up so t the 

entire position a1vO rnntionod which d•servos duo 

consideration of the authority. But fai2ro to 

con side r the case of the app It c t by the R os pond on t 

has casd imrnonc hardships and sufferings to the 

applicant 'a1d as such in view of the atovo the 

impu@od transfer of the aP:plic ant vido order 

daod 22,6,95 is liable to be set aside, 

Fo r that when repro son t ation of other officers 

imilarly situated with the applicant, have ,  3jtbeeit 

synpathotje o3nsidoratLoi -i, dcniai of the sane to 

the appjcat is papably illegal, oxfacie arbitrary 

c_uid cannot be sustnod in law, 

For that the Respondents s1u1d have considered the 

representation of the a]icant taking.into consi-

d atlon of hor status as a member of scheduled 

Caste .Cgmnlunity, 

ior that in any view of the matter, the impuiod 
trans for of The appli c ED t vide order d ated 22.6 95 
is sued by the Respondent No, vi-i is bad in law 
and liable to be sot aside and qushod, 

.12 
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8. Interim o ,gder. 3  if 	ayeUf 

P onding final d ocis io n of the appal cation, 

the appal c ai t soaks i sS tiC of folio &n g interim 

ordori, 

i) The operation of the imuaod order dtod 

22,6.95 so far as ixansfer of the app]lcuit 

from Tinsuicia t 	anipur may be stayed, 

90 Dotails of roniodiosöxhaustod 

This appJjcation is filed aftef oxhausjitn 	.ali 

the remodi. as 	a scr ib od und cr the rule, 

10. N att9nOt D1din 	thiyothcrCourt ate. 

The app]jcrnt furt,hor declares that the matter 

roarding 	'hich the app1icaon has boon made. 

- is notpaiding before any Court of las., or cmiy 

other authority on any other Bch ofthe 

Tri.bunal, 

116 

tflcatioiLfo 

Po stal order No: 

Name of.tho Issuing : Gauhati Post Office 

• -a) Date of isSui.ngof 
40 

• 	 postal order 

• d). Post OffIce at qhich payable; Gauh. 

12, Retails dc 

• 	 n indo 	in dilicato containing the details 

of thd docujionts to be realod upon is encJ.osod, 
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13. 	List ofneJ sure 

• 	 ) Posta1Oor No 

ii) Transfer order dated 22,6,95 - 

jj) Momraidum dated 8.1,92 	- !3flflO iro-B 

• 	iv) Letter dated 23,2,95 	- inoxuro-B1 

• 	 v) Mornraidiin dated 29,5,95 	• - Jnoro-B2 

vi) Representation dated 1.8,95 	- iinoro -c 

. .. .. ,verificataon 

11 
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VERIFICATION 

I., Sm.. KtnaDas, DughtOr of, late 

J5ogondr.a Nath Da s , aged about 45 yos, by piofoss ion 

• 

	

	 Govt sovant, at present serving as Area OrgEnisor, 

SOB, Tinsu1.a, Assa,do hereby solonuly d-laro and 

verify that the contents from paraaphs 1 to. Yi of the  

S  appJLeatLon are true to my personal kiowledgo and 

be]iof and that I have not suppressed any material 

• 	 factse 
4 

Place - Guaha. 

Date -7 	
• 

5 	

- 

 

TO 	 ____ 	-the app3ict 

S 	

• 	The RoLstrar , 

Ccntral Adnnis trati ye Tribunal 
Guiiahati. BOnch, 
G uahat, Assam. 	 S 
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No. 4/SSB/A-2/95(3) 
Directorate General of Security, 

• Office of the Director, SSB, 
East Block V.'RK Puram, 
New Delhi •.. 110066. 

Dated the, 	2-. 	C) 

ORDER 

DG(S) is pleased to order the transfer/posting of the 
• 	 following Area organisers/Joint Ara Organisers in SSB in 

Public interest. 	. 

SL Name /Designation 'Present place' 	Posted to 
No. S/Shri of Posting 

 20 	 . 3•' 	' 	 4•' 

1, Arnarjeet, Jt. A.O. Churachandpur, 	JAO, Mandi 
Manipur & Naga- 	HP Division 
land Division. 

 Romesh Lal, AO. 'Mandi,.HP 	 ,DivI, Hqrs., 
R&G Division 

.3 • P. S. Kaintura, A. 0. DO's Hq2s., R&G 	Rampur, HP Dlvii. 

 D,D, Punera, Jt. A,O. Rampur, HP Divn. Dlvl.Hqrs.,' 
NA Division. 

 IshwarSharrna, Jt. Divl.Hqrs,,NB 	Tripura, Shj1lon... 
• A.O. 	. Divn,. 	 Division. 

60  K.N. 'Thakuria, Jt.,,. North Lakhimpur 	Churachandpur, 
A.O. 	' 	. 	- N.A. Division 	• 	Manipur & Naga 

land Division. 

7. T.Namgial, A.C. '  DO's Office, J&&C 	AO Jammu, J&K '.. 
' 	 Div. 

8 9  .K.D •  Sungh,A.O. Jamrnu, J & K'Divn. Jeh, JS&C Divn, 
9 0  L.Runchun, .A,O. . Jeh. J&&C Divn, 	T.C.Kashmjr 

10 P.N. Chauhan, Jt.A.0. Darjeelj..ng, NB 	Kangra, HP 
11 0  J.s. Chambjal, A.0, Kangra, HP 	Sikkim, NB Divn 

 B.P. Sermal, AD. 	• Sikkim, NB 	Almora,, UP Divn 

 B.B. JoEhi,Jt,A.06 Almora, UP 	Pithoragarh, 
UP DIvision. 

• 	. 	• 	 14. R.D. Sharma, JtSA.OI, Charnba, HP 	Darjeëling 
NB Divlsithn 

15. S.S.Thakur,A.0. Div.Hqrs NB 	Chamba, HP Dlvii 
Dlvii. 

ell 

&ntd.... 
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16. A.K. Chakráborty,A.0.Ziro, AP. 	Divi. Hqrs. N.B.Div. 
Siliguri 

17 D.Bharali, A.Ô. 	Dlvi., Hqrs., 	Ziro,iP Divn, 
NADivn. 

B.C.Bora 

H.N.Singha,A.O. 

H.C.Pande, A .0. 

631 Smt. Kamla Das 
A.0. 

A.O. Charndli, 
up . . 

Kokrajhar, NA 

i<ohima Naga.. 
land 
Tinsukia,NA. 

Kokrajhar NA 

gohima, MNP and 
Nagaland Divn. 

Chamoli, UP Divn. 

A.O.anipur. 

I 

sd/- 

(M.L. CHAUDHURI 1 
DEPIZYTY INSPECI'OR GENERAL (EA) 

Copyto;.. 

1, The Director of Accounts, Cabinet Secretariat, East 
Block V. R.K. Purarn, New Delhi. 	 . 

AA1 I Divisional Organise rs : 	JP/JC/R&G/SB/NB,#A/Ap/ 
Shillong/ Mailpur & Nagaland DIvision. It is requested to 
release concerned A.O. Joint A1 0. imediately to join his 
new place of posting, Urgently. 

Individual concerned through Divisional Organiser.. 

Order file. 

0 
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NO. 70/CO$/90/8024 
DIREcr0RATE GENERAL OP SECU1UY 
oTICE OF THE DIVISIONAL OR(P.NI$E1U 
NORTH ASSA4 DIVISION: TEZ'PUR.' 

Dtd• 08.1.92. 
/ 

/ MEMORANDUMO  

Sub: Assessment of A.!0 1 5 office , Tezpur curn 
residential building, 

Refer to your letter N0.00flfl/tjafld(1)/1695 dated. 

16.12.91 on the subject mentioned above. The Division 
'organiser. SSB, NAI is pleased to allow to occupy th 
nos of rooms of l.O's off ice' building, Tezpur by Smt. 1  
K.Das, SSB, Tezpr for her residential purpose, iintill 
further order. 

\' \'. /To: '4 

The Area Organiser 8S. 
\eZPUr. 
\\\ 

..o0o- 

Sd/- 
Executive Engineer. 
North Msam Division. 

Tezpur 

( j  
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DIRECTORATE GENERAL OP SECURfl'y 
OFFICE OF THE AREA ORGANISER * SSBs 

Dated Tinsia, the 23rd February, 1995, To * 	The DiVisional Organise, 
North Assam D1vjsj o 
Tezpnr. 	 - 

Sub s. recovery of licence fee. 
Sir, 

Kindly refer to Your Memo, No. 701COS/90..93,,'1392 
dated 10th February, 1995 regarding recovery of licence fee, 

In this Connection, I am to submit herewith that 
I Was allowed to occupy three Non, of rooms of 

A,O. Tezpur 
office building for my residential purpose by the Divisional 
0rganiser, NAD Tezpur Vide his Memo No, 70/COS/90/8024 
dated'8th January, 1992. 

As per FR-15A IV(b), rent payable by me should not 
ezoced the flat rate of licence fee for the type ofquarter 

entirled of 10 present of emoluments which ever is less. I 

arnd entitled of type 'D' quarter with plinth area of 76 

S.M. to 91.5 Sq.M for which licence fee is fixed for 

PS. 190/- from 1.7.90 and Rs. 200/- wef. 1.7.93. The room, 	I 
under my occupatied for the period from 1.5.91 to15.8,93 	I 
Was less than my entitlement. As such I am to pay a stun 

of PS. 5240/- only in the shape of licence fee for occupying 

Gait, building® Ps. 190/.. for month wef 1.5.91 to 30.6.93 

and Rs. 200/.. P.M. from 1.7.93 to 15.8.93. But the office 

of D.O. NAD, Tezpur has requested the DACS, New Delhi, 

vide his letter No. 70/COs/90-93/4490-93 dated 29.4.94' 

to recover a sum of Ps. 19,690/- being house rent @ Rs.716/-
per month for the period from 1.5.91 to 15.8.93, from my 

pay and allowances* 

may kindly be intimated the rules and oiders under 

which rent @ Rs.716/- per month has been fixed and the DACS, 

New Delhi requested to recover a sum of Ps. 13, 690/- being 

house rent for the period from 1.5.91 to 15.8.93 0  from my 
pay and allowances, to take up the case with the higher 

authorities for justice and to same me from the financial loss 

P.T.O. 
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A' early action is requested. 

• 	 Yours faithfully, 

4. 
(KAMLADAs) 

• 	 AREA ORGANI SER : $ SB: 
TIN$UKIA. 

Copy to S- 

The Director of 'ccouhts, Cab. Sectt, R.K. 

Puram, New Delhip for information with reference. 

• 	 to their letter No. CED IlI/KD/Tinsukia/ 

9495/849 dated 23rd November, 1994 for 

information. 

(zLADAs) 
• 	

AREA ORGANISER : SSB 
• 	

TINSUKIA. 

S... 
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No. 
Directorate General al Surty 
Office of the Divisional Organiser-
North Assarn Divisibn, Tezpur 

Dt.Tezpur- the 	th May'95 

I 

•,ç) 

temorandum 

Please ref er to your office letter No. 493-94 
dtd. 23-3-95, regarding recovery of. house rent affected 
from vciur taly for the period w.e.f.1--5-91 to 15-8---93 

In this respect it is intimated that GFR 
quoted in above referred letter is applicable only where 
buildings AKO hired fop- 
Or whr- t office*cum_resjdefltjl purposes hE 	

ov.t. quartr constructed for 	residen- ta1 purpos are allotted to Govt. servants. As regard 
building hired for AD office , Tezpur, 1  it was hired 
purely for housing the offjes of AO,SA(j and CD, tezpur 
and not for Office-=umresideflce 

purpose. Further, accommodation available in the said building was hardly 
sufficient even to accommodate AO,SAQ and CD's offices 
as it had very li 
against 	 mited pljnth area of 2727 sq ft. 

th actual requirement of 6186 sq.t. as pre- 
cribed by the higher Hqrs. Further, at the time of 
hiring of this building, neither AD had taken up the 
proposal to hire it for office_curnre5ideflt.l Pufrose 
nor it was intended to be used as such, therefore, the 
GFR quoted does not have any relevance in this case. 

As regard recovery of House.rent @ 
Rs. 716/-PM, It has been affected on the basis don 	 of assessment 

e by the PWb authOrjties for the portion whic:h actu-ally etiffiaihed under your 
ottupatjon for your personal th use under 	

same rules and orders, under which AO 
Iezpur deposited Rs. 12064/- vide DD No. tIOLA/35/609748 
dtd 5-7-93 @ Rs. 464/- P.M. 

Hope the above information is compl 	with regard to the querr5 raised by and it js expected that 

regard. 
no further correspondence will 

beforthcomjng in this 

I 

4 

(0. P.. CH1TURJEDI) 
DIVJsI[JL ORGAN.ISER 

NORTH ASSAti DIIIISJQNIEZpUR 
Srtt. 	. Das, 
Area Organ i5r,  
T i n su I -. I a 



•2I 

The Pincipo1 Dirtctor, 
Diftatorato epoluirni, of Socuxity, 

Dted Tinsukia o tho lat Auguzt/95. 

Subs 	preuinttion for Cancellation of truznfer. 

Sir, 
X bog to aubznit hot-cuith the fo 	ojig fey lthe 	for 

f3vour of your kind con8jdaratjon and nocoirn1ry action. 
2. 	That Sir, Z have 	otned in SSU orginizatjon as Circle 
Orc3An.thor on Gth 2uguot, 1974 and my  placoa of poztingn arc Ur gjhovn bolocj since incoption• 

SlIPlacoof ptIns 	I 	r& 	I o icEai  
1100 

1 • Bihpurja (WD) as C.o, 	August/74 Feb/77 
-- 

2 and half yearc. 
2. WATS, Dobendranagar 	Feb/77 Feb/61 4 yeare. 

Al; C., 
3 • WATS MbWanga to c,o. 	MarcV81 :4aroh/83 2 ycara. 
4. Div HQ, NAD as SAO(HQ) 	April/83 ttarch/84 1 year, 
5. WADS, Dobondranagr 	Apri3J84 Oct/87 3 yearx 7 montha 

ba Cort, WM'S 
6, WATS Pouri ee 	 flw187 Feb/91 3 yoara 3 months 

COM-dto R7s 	() 	 I 

7, Totpur an 	 March/91 July/93 2 ycara 4 months . A,O, Toir 

6. ?nsukja aa 	 AuguzitJ93 till clato coupletoci only 1 year A.O 	Tinsuk.ja 10 	onthi only 

From the above atatemont, it may kindly be coon thzit I 
Could COapleto the noxiaal tenure in 3 placoc only out of my O(ojght) pontings. 

44 	An per tranl3fcr policy gUidelinas circulated vide DG( S) 
Momo9Ho.6(7)/C0ord/60 datod 28th JUly, 1988, flOruxll tenure iD a 
otation is fiod for 3 to 4 yoaro if othavjøo there are roaeoflis of 
dopartnontai proceodingo, pointed out in parzi i) of the bemo, 

s o 	That Sir, all of my pro'-mnturo transfera( in terms of 
tenure) , I ropreaanttjd to the authority pro jocting my difficultiog 
on frequent postingu, but the authority an the tiru turned down 
my roqucat in oxiçeriey of 800rnmo lit worke and accordingly x carrio<1 
*t the ordGra of tho xuior5.,orc in the interest of the Govt, In 
this connaction , I bog to point out my tranuforg from Tczpur to 
Tinsukia during August/93. I requested the authority to allow me to 
continus at ThZpur itcoif on prouiotton, which was recoconded 
strongly by the D.o. HAD, Tozpur , but my roqucnst vax turned down 
and directed us to join at Tnuujzia ixmodiately although I did not 
complete the n ortaa 1. tenure at thire • I j oinod at Tiru3ukja on 16 • 8.93 
on tranfor from Tozpur. 

6s, 	only on completion of 1 year and 10 months at Tinsukia 
un I have boon transferred to tnipur, which is not easy cocunjca.. 

baa place for a lady ofticar, vine ssn Diroctorntc Signaa Uo.3716 
dated 22.6 9 95, 1 could not under itand my ill luck for my frequent 
transfers from *ue place to nnoter , without conplotjon of my 
florrl tenure, npeciau.y could not wx1er.tand bØ 
transferred froi t Tincukia to Man..pur .iithin a purLed of 1 year and 
10 aontha .ihoth.r in the 	exigoncy of Get o  work or a Pumidimont 

cant.. • 2.... 

1' 
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tanuroa, 

7, 	That sir, in view of above, I cubiitted a repre*3ontation 
to the Director , SSli Directorate, lkv Delhi wide uiy reprouontation 
dntod 26th June, 1995 (Copy encloeod) for cancellation of my 
tranafer to Hen.tpur and to arrange my posting either in Kamrup 
area of flJL) or at 10onne area of A.P, Diviiiic*t after March, 1996 
on the fcU.oiing groundsa;.. 

i) Theru are no govt ocoocdaUon at Tinkja for the 
Officers and staff of sW and the reforc I have hired 
a building for ray roeidontjnl purpose for one year with -/ affect from April$5 to March, 1996 paying a awn of 
Ra.1 O,000/. in advanoe and made a deed of agreement . 
If in this juncture I Leave the hired building I have to 
oroçjo the advnnce eo paid as per the deed of ccJrooxnt 

and that will be a great financil baa to me • I h.tred 
the building for one year with effoct from 1 .4,95 an boca. 
uaa I never expected ray tranMor within a such chort 
period of I year 10 months against the norul tenurc of 
3 to 4 years. 

LI 

Li) Dna of ray nephew HuStOr lLaurav in prococuting his 
stwly at Tinsukia , who is vhouy dependct on me, 
whose academic auacion will be coupbotod only on 
March, 1996,' 

iii) Thirdly ray bod ridden old widow mether is presently 
elae at home and being oldest daughter of the parent 
I 83 prenently locking after her in all ronpect by 
visiting hoie at the time of need, vh.tch will be not 
poawiblo from a place Like Manipur, 

That Sir, my ruproaentatj (31 has been turned do'.zn by the Director , ZSu wide their cignaj. N0.413 duted 27,7,95 and directed 
ma to proceed to Manipur iminediaty, 
9 • 	That Sir, for ray frequent transfers from one place to 
anotho, being a Lady officet facod a lots of problems and lost 
penoefull co'rei.ation with my nearest and dearest, On the other hand 
the people have started taking different moaning for ray frequent transfers from one place to another which humiliate very badly, On the other hand it is also fact perhaps no lady officers of kks* this are tranoforj to one place to another so fequently like ma.' 

That sir, i could not work out the reason bchind my transfer 
front ?3,rwukj toManjpur without cozapletiori of my tenure vhan I a not in the Its chain of transfer oven as no cukgtjtute have boon given in my place at Tinoukja. 

10, 	I have served in two other DLvisione axirt Iram my parent Division, MAD. 	 - 

11 0 	That Sir, during ray (utire service from 1974 to till date I have not bean potitod to my hozti diotrict to servo my people . 
12.' 	LPwt.ty Sir, being a lady officer frora Schodubo Caste 
Comjty lay the following Low prayo ri, for favour of your kind sytapathotjc c Ofl8idüyd.o please, 

MY posting to Manipur may kindly be cancolbod and allow 
me to cont.tnns at inzu3cja till compaction of tenure, 
My posting, aftor 00011310tion of the tenure at Tinsukia , 
ry kindiy be Conhiducg1 at Kanrup Area Of H.A, Division. 

With boot regards,' 
Yours 

(lQuU%.L1 AS) 
AREA CZW7NXSERZ SaD 


